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Joint Committee report in the matter of Hon’ble NGT OA No.89/2020(CZ) 

(Hanuman Ram Vs State of Rajasthan & Ors.) in compliance to the Hon’ble 

NGT order dated 06.10.2020 

 

1. The application has been made in the Hon’ble National Green Tribunal regarding 

environmental degradation as well as running of illegal activities relating to bleaching 

and dyeing of textiles in the Village- Khari, Tehsil- Sayla, District- Jalore, Rajasthan by 

non-applicant no. 6, Shri Ishwar Singh,  S/o Narayan Singh, Village- Khari, Tehsil- 

Sayla, District- Jalore resulting into discharge of hazardous effluents in the nearby 

agricultural fields, contamination of ground water and illegal extraction of ground water 

for industrial purpose resulted into depletion of ground water level without taking any 

prior permission or clearances from the concerned departments. 
 

The said matter OA No. 89 of 2020 was listed before Hon’ble NGT on 06.10.2020 and 

the operative part of Order is: 

“7. We deem it just and proper to call a report on the matter in issue in present  

application, from a Joint Committee consisting of:- 

(i) Central Pollution Control Board 

(ii) Rajasthan Pollution Control Board 

(iii) Central Ground Water Board 

8. The Committee is directed to visit the place and submit a factual and action taken 

report within four weeks. The State PCB will be the nodal agency for coordination and 

logistic support” 

The copy of order dated 06.10.2020 passed by Hon’ble NGT dated 06.10.2020 is 

enclosed as Annexure-1. 

In compliance of the order passed by Hon’ble NGT, dated 06.10.2020 in OA 89/ 2020, 

following officers were nominated by the concerned departments to visit the site and 

submit a factual and action taken report before the Hon’ble NGT:  

1. ShriAmit Juyal, Regional Officer, RPCB, Balotra, Dist- Barmer. 

2. Dr. Ranu Chouksey Verma, Scientist-B, CPCB, RD- Bhopal. 

3. Shri Praveen Jain, Sr. Scientific Assistant, CPCB, RD- Bhopal.  

4. Ms. Reena Borana, Assitant Hydrogeologist, CGWB, State Unit Office, 

Jodhpur. 

5. Shri Ravi Kumar Chandel, Assistant Env. Engineer, RPCB, Balotra, Dist. 

Barmer. 

 

The members of the joint committee held a meeting in the Office of the Regional Officer, 

RSPCB, Balotra to discuss on OA 89/ 2020 and deliberations were made to finalize the 

step of inspection.  

In pursuance to the above order, the team of officials from Central Pollution Control 

Board, Regional Directorate (Central), Bhopal; Rajasthan Pollution Control Board, 

Balotra, Dist.- Barmer and Central Ground Water Board, State Unit Office, Jodhpur 

visited Khari village, Tehsil Sayla, District Jalore area on 19.10.2020 along with other 
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local authorities including Patwari (Lumba Ki Dhani) Shri Ram Swarup, Nayab Tehsildar 

(Jeevana) Shri Heeraram Kuldeep, Tehsildar (Sayla) Shri M.R. Patel in the presence of 

applicant Shri Hanuman Ram and respondent no. 6, Shri Ishwar Singh. 

 

2. The Factual & Action Taken Report 
 

i. The respondent no.6 Shri Ishwar Singh is having agricultural land of approx. 54 

Bigah in Village- Khari, Tehsil Sayla, District Jalore but it was found that a part 

of the agricultural land was used by the respondent no. 6 for illegal processing of 

textile i.e. plain washing of fabrics to cater textile industries in the nearby areas. 

No conversion of land from agriculture to industrial purpose or prior permission 

or clearances from the concerned departments had been obtained by the 

respondent no.6. 

 

ii. In this part of illegal operation, 15 small sized washing tanks (length-10 ft., width-

4.5 ft. & depth-2.5 ft) were constructed for washing the fabric. All these tanks 

were drained in common outlet (drain) which was empted into artificial pond 

constructed by respondent no. 6, Sh. Ishwar Singh in his private land in area of 

approx. 5 Bigah. Adaan (structure for drying of washed cloth) was also found 

constructed for drying of washed fabric. Effluent was found stored in the 

artificially pond.  

 

iii. There was a tube well of about 200 feet depth located near the washing tanks. This 

tube well  was not closed or sealed but since the electricity supply was 

disconnected on 18/06/2020, as reported by the Electricity Board, Jalore, hence 

seemed to be not in use. There was another water supply in the field which was 

claimed to be used for irrigation purposes and the water was supplied through 

pipeline from another field of Sh. Ishwar Singh in Village- Khari which was about 

1.5 km from the site.  

 

iv. Inspection of this illegal textile unit was earlier carried out by officials of 

Rajasthan Pollution Control Board, Regional Office (RO), Balotra on 27.08.2019. 

Illegal operation and establishment for textile processing unit was reported by the 

team on non-converted agricultural land of respondent no. 6 and was discharging 

untreated effluents directly on the land. The copy of the inspection report is 

enclosed as Annexure-2. 

 

v. Whereas RPCB issued closure directions to illegal unit under the provisions of 

section 33 (A) of the Water (Prevention and Control of Pollution) Act, 1974 vide 

letter no. F.5 (Comp-02) RPCB/ Textile/ 2653-2657 dated 16.12.2019. Copy of 

the letter enclosed as Annexure-3. 

 

vi. Whereas a letter was issued to Jodhpur Vidhyut Vitaran Nigam Ltd. (JVVNL), 

Jalore by RPCB, RO-Balotra vide letter no. RPCB/RO/ Balotra/ Gen- 36/2230 
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dated 01.01.2020 for disconnection of electricity supply to the respondent no.6 in 

compliance to the closure direction issued on 16.12.2019. The copy of the letter is 

enclosed as Annexure-4. 

 

vii. A complaint was made by applicant Shri Hanuman Ram & Ors. to the Collector, 

Jalore on 11.06.2020 regarding illegal textile operation/ establishment on the 

private agricultural land of respondent no. 6, Sh. Ishwar Singh and discharge of 

untreated effluent into drain/ on land keeping environment norms at stack. Copy 

of complaint is enclosed as Annexure-5. 

 

viii. Jodhpur Vidhyut Vitaran Nigam Ltd. (JdVVNL), Dist. Jalore vide letter no. 

JdVVNL/EE/PVS/ Jalore/ Revenue/ P-2218 dated 29.07.2020, the electricity 

connection of respondent no.6 was terminated and the transformer was removed 

on 18.06.2020. Copy of letter is enclosed as Annexure-6. 

 

ix. A meeting was convened by Rajasthan Pollution Control Board, Jaipur on 

24/06/2020 under the Chairmanship of Chief Secretary, State of Rajasthan 

regarding inter-departmental issues related to consent mechanism for industries 

and others; where it was directed that the Revenue Department/ Local Self 

Government Department shall take action against the industries illegally operating 

on non-converted land and also as per Hon’ble NGT for any industrial operation it 

is mandate to obtained NOC from CGWA. The copy of the Minutes of Meeting is 

enclosed as Annexure-7. 

 

x. The committee has also visited Primary Health Center, Sirana, Dist.- Jalore to 

assess if there is any medical case reported as submitted by the applicant Sh. 

Hanuman Ram in his application. The information as provided by the Medical 

Officer, PHC, Sirana, Dist.- Jalore no such specific medical cases have been 

reported in the area in last 3 years. The brief report submitted by the Medical 

Officer, PHC, Sirana, Dist.- Jalore is enclosed as Annexure-8. 

 

xi. The inspection team has collected grab samples of ground water from 04 locations 

[Tube well Sh. Ishwar Singh (25.4333839, 71.9994643), Tube well Hanuman 

Ram (25.4312055, 72.0191218), Tube well Kripal Singh (25.4269944, 

71.9945816), Tube well Hukma Ram (25.4437315, 72.0007262)] and of surface 

water found stagnated in the artificial pond (25.4336527, 71.9992072) at the land 

of respondent no. 6 where effluents were discharged, and samples were analyzed 

at CPCB, Regional Directorate, Bhopal. The Google map of sampling locations is 

enclosed as Annexure-9. The analysis results are as given in the Table No.1. 
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Table No. 1Analysis Report of Ground water samples collected on 19.10.2020 in the 

matter of Hon’ble NGT OA No. 89 of 2020  

 

 

 

 

Parameters 

Locations 

Tube Well 

Ishwar 

Singh 

 

Tube Well 

Hanuman 

Ram 

 

Tube Well 

Hukma 

Ram(villager) 

 

Tube Well 

Kripal 

Singh 

(Villager) 

Pond where 

untreated 

effluents 

discharged 

pH 7.72 7.92 8.31 8.17 10.23 

Sp. Cond. 7330 6120 7250 9320 30534 

SS (mg/L) -- -- -- -- 137 

TDS (mg/L) 4246 3607 4366 5626 22400 

Total Alkalinity 

(mg/L) 

541 578 615 619 1028 

COD (mg/L) 7 6 7 14 101 

BOD (mg/L) Parameters not analyzed for Ground Water Samples 13.5 

Chloride (mg/L) 1561 1801 2007 2762 7163 

Sulphate (mg/L) 210 223 223 372 853 

Heavy Metals 

Cadmium (Cd) BDL BDL BDL BDL 0.024 

Chromium (Cr) BDL BDL BDL BDL  

Copper (Cu) BDL BDL BDL BDL 0.035 

Lead (Pb) BDL BDL BDL BDL 0.067 

Nickel (Ni) BDL BDL BDL BDL 0.1138 

Zinc (Zn) 0.0099 0.081 0.0032 0.0064 0.02980 

Iron (Fe) 0.029 0.034 0.170 0.141 0.132 

Manganese (Mn) 0.0088 0.0035 0.0060 0.0067 0.0216 

 

xii. The analysis report of collected samples reveals that compared to ground water 

samples, the surface water sample collected from the artificial pond shows much 

higher values of pH, TDS, Sp. Conductivity, COD, BOD, Chloride and Sulphate 

and even presence of Heavy metals, which confirms the discharge of untreated 

effluents by the concerned in the pond. 

 

3. Environmental Compensation 

In pursuance of the IR submitted by Rajasthan Pollution Control Board, RO-Balotra 

dated 27.08.2019 and the observations made by the joint committee during the visit of 

the site on 19.10.2020 it was found that- 

 

i. The respondent no. 6, Sh. Ishwar Singh, S/o Narayan Singh, Kh. No. 190, 

Village- Khari, Tehsil- Sayla, Dist.- Jalore was running an illegal textiles 

processing (washing of fabric) on his non-converted agricultural land at the 

village Khari. 
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ii. Neither the prior permission from the concerned department nor the conversion 

of agricultural land for its use in industrial purpose has been taken. 

iii. No records have been maintained for the consumption of fresh water and 

generated wastewater. 

iv. Illegal Extraction of ground water from 02 bore wells on his private land was 

found being used in above mentioned textile processing purpose without any 

NOC from CGWA for extraction of ground water for industrial use. 

v. Polluted effluents generated during the process were found being illegally 

discharged by the respondent no. 6 without any prior treatment in an artificial 

pond on his private land. 

 

In compliance of Hon’ble NGT order dated 21.02.2019 in the matter of OA No. 739/ 

2018 (residents of Gram Panchayat Varahiya vs. State of M.P.) Copy enclosed as 

Annexure-10, where it is clearly mentioned that- 

 

“7. From the above, it is clear that in spite of fact that the stone crusher have been found 

to be operating illegally, no compensation has been assessed and recovered for crushing 

damage to the environment by illegally activities. As laid down by this Tribunal 

repeatedly, the Regulatory Authorities are not only required to prohibit illegal polluting 

activities but they are also required to recover compensation for the damage caused 

apart from prosecution or other steps so as to render polluting activities to be 

unprofitable. Failure to do so may call for action against the regulatory authorities 

themselves.” 

 

The committee opined to impose Environmental compensation cost for illegal extraction 

of ground water for its use in industrial purpose and running an illegal textile washing 

unit without any permission and discharging untreated effluents on land.  

 

The committee also referred following two reports for EC calculation: 

 

i. Report of the CPCB in-house committee on methodology for assessing 

Environmental compensation and action plan to utilize the funds”. Copy of the 

same is enclosed as Annexure-11.  

ii. “Assessment of Environmental compensation in case of illegal extraction of 

ground water, submitted in compliance to Hon’ble NGT Order dated 7.5.2019 in 

OA No. 327/2018 in the matter of Shailesh Singh vs CGWB & Ors.” Copy of the 

same is enclosed as Annexure-12.  

 

3.1 EC for illegal extraction of ground water for industrial purpose 

 

Environmental compensation (ECGW) based on the purpose for illegal extraction of 

ground water as well as the deterrent factor detailed below: 
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(ECGW)= Water consumption per day X Environmental Compensation rate for 

  illegal extraction of ground water (ECRGW) X No. of Days X Deterrent Factor 

 

Where, water consumption is in m
3
/day and ECRGW in Rs/m

3
” 

 

Environmental Compensation Rate (ECRGW) for illegal extraction of ground water for 

use in industrial units as per the report on “Assessment of Environmental compensation 

in case of illegal extraction of ground water, submitted in compliance to Hon’ble NGT 

Order dated 7.5.2019 in OA No. 327/2018 in the matter of Shailesh Singh vs CGWB & 

Ors.” is as detailed in below Tables; 

The committee after discussion has draw out the following parameters for assessment of 

Environmental Compensation: 

(i) Water consumption per day: As the bore wells are not fitted with water meters and 

there is no specific data available for consumption of water, water consumption per 

day has been calculated based on the size of each storage tanks (Length-10 ft., Width- 

4.5 ft. & Height- 2.5 ft) available at the site. The unit has 15 storage tanks each of 

capacity of about 3.2 m
3
, having total capacity of 48 m

3
 which are being filled once a 

day. Hence, total water used in the process per day is 48 m
3
. 
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(ii) Environmental Compensation Rate (ECRGW):  As per Ground Water Resource 

assessment data, March, -2017, Block- Sayla, Dist. –Jalore (Copy enclosed as 

Annexure-13) provided by CGWB, Block- Sayla, Dist.-Jalore comes under category- 

Over exploited area. Hence, ECRGW will be taken as 80 Rs. /m
3
. 

 

(iii) Number of days of Non-compliance/violation:  
 

i. The day violation was observed by RPCB i.e. 27.8.2019.  

ii. Till the day when electricity connection was terminated and transformer was 

removed by Jodhpur Vidhyut Vitaran Nigam Ltd. (JdVVNL), Dist. Jalore i.e. 

18.06.2020 

 

Total number of days is calculated as 297 days. 

 

ECGW = 48 X Rs. 80/ m
3
 X 297 days 

 = Rs. 11,40,480 Lacs 

 

3.2    EC for illegal discharge of untreated effluent without Consent to Operate (CTO) 

 

i. No Consent to Establish & Consent to Operate was obtained by the Respondent 

no. 6 from the concerned authority for industrial activity on the agricultural 

land. 

 

ii. As effluents generated during the process were discharged untreated into an 

artificial pond located behind the unit on the private land of the respondent no. 

6. 

 

“This is violation of effluents discharge/ inadequate ETPs/ ZLD. Hence the following 

EC may be calculated as per the “Report of the CPCB In-house committee on 

Methodology for assessing Environmental Compensation and Action Plan to utilize the 

Fund” acknowledged by Hon’ble NGT vide order dated 19.02.2019 in the matter of 

Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors. in OA No.93/ 2017: 

 

Environmental Compensation (EC)= PI X N X R X S X LF 

 

Where,  

 EC is Environmental compensation 

PI= Pollution Index of Industrial Sector 

N= Number of Days of violation took place 

R= A factor in Rupees for EC 

S= Factor for scale of operation 

LF= Location Factor 
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Item No. 01(Bhopal Bench) 

 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(Through Video Conferencing) 
 
 

  

Original Application No. 89/2020(CZ) 
 
 
 

Hanuman Ram            Applicant(s)  

Versus 
 
 

 

State of Rajasthan & Ors.             Respondent(s) 
 
 
 

Date of hearing: 06.10. 2020 

 
CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

   HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER 
 
 

 
 

 For Applicant(s) : Mr. Naveen Ahuja, Advocate with Mr. Hanuman 

 Ram, Applicant in Person  

 
 
 

ORDER 

    

1. The present Original Application involves a substantial question relating to 

environmental degradation as well as the illegal activities relating to bleaching 

and dyeing of textiles going on in the Village - Khari, Tehsil - Sayla, District - 

Jalore, Rajasthan resulting into discharge of hazardous effluents in the nearby 

agricultural fields and contamination of ground water. In the instant case the 

non-applicant no.6 is running an unauthorized and illegal unit of bleaching and 

dyeing of textiles where large amount of harmful chemicals such as hydrogen 

peroxide, Sodium silicate, salt surfactants, color and alkaline conditions are being 

used to cater the textile industries in the nearby areas without taking any prior 

permission or clearances requisite from the concerned departments and keeping 

all the environmental norms at stake.  

Annexure-1
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That adjacent to the unit of bleaching and dyeing, a pit has been created illegally 

by digging soil to the tune of 20 feet deep on an area of 20 Bigah's (approx.) by 

the non-applicant no. 6 in his private land to discharge the effluents, which has 

now become a chemical pond as all the waste water is discharged in that area. 

That the said activity is being done under the garb of non-applicant officials and 

is continuing from a long tine thereby affecting the acres of agricultural land 

adjacent to this chemical laundry nullifying the productivity of the land and 

damaging the life's of large number of people residing in the village which is just 

500 meters away from this hazardous chemical laundry. The water used for the 

purpose of blanching and dying in the said chemical laundry comes from the 

bore-well illegally installed by the non-applicant no. 6 in his another nearby land 

which results in depletion of ground water level on the one hand and on the 

other hand after using the ground water for the purposes of dyeing the effluents 

are discharged into the dug pit and in case of overflow of wastewater, the same is 

discharge into the open agricultural fields resulting in the contamination of the 

ground water as there being no ETP installed for the treatment of the Same.  

 

2. The talab of the village which was the only source of drinking water for the 

villagers has dried out and the villagers are now forced to drink the ground 

water which is also contaminated and salty which is resulting in causing of 

deadly diseases like Cancer and various skin diseases. That several complaints 

were also made to the non-applicant authorities by the villagers but due to the 

collusion with the non-applicant no. 6, neither of the complaints of the villagers 

are given ears to, nor any action has been taken by the non-applicant authorities 

till date and has become mere silent spectators. That there is a hog violation of 

environmental norms causing clamor to the villagers due to which their 

Page 11 of 73



3 

 

livelihood is hampered and is also infringement of right to life enshrined under 

Article 21 of the Constitution. 

3. Issue notice to the respondents.  Returnable within four weeks. 

 

4. Applicant is directed to provide copy of the application and relevant 

documents to the respondents within three days. 

 

5. Applicant is also directed to take necessary steps for service to the 

respondents by both ways and also on available email within a week. 

 

6. Respondents are directed to submit their reply within six weeks by email 

at judicial-ngt@gov.inpreferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF. 

7. We deem it just and proper to call a report on the matter in issue in 

present application, from a Joint Committee consisting of:- 

(i)  Central Pollution Control Board 

(ii) Rajasthan Pollution Control Board  

(iii) Central Ground Water Board 

 

 

 

 

 

8. The Committee is directed to visit the place and submit a factual and 

action taken report within four weeks. The State PCB will be the nodal 

agency for coordination and logistic support.  

 

 

 

 

9. The report in the matter be filed by the Committee by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. 

 

 

10. Applicant is directed to supply the required documents and copy of the 

application to the members of the Committee within a week. 
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11. List it on 03.12.2020. 

           

             Justice Sheo Kumar Singh, JM  

 
 

 
 Dr. S.S. Garbyal, EM 

JG 

Original Application No.89/2020 (CZ)  
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Sampling Locations 
OA No. 89 of 2020 (Hanuman Ram vs. State of Rajasthan & Ors.) Hon'ble NGT Order dated 06.10.2020 

Legend    

Artificial Pond where untreated effluents discharged

Tube well on applicant Sh. Hanuman Ram land

Tube well on Sh. Hukma Ram Land (Villager)

Tube well on Sh. Kripal Singh Land (Villager)

Tube Well Sh. Ishwar Singh
1 km

N

➤➤

N
© 2020 Google

© 2020 Google

© 2020 Google

Image © 2020 Maxar Technologies

Image © 2020 Maxar Technologies

Image © 2020 Maxar Technologies
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Item No. 05             Court No. 1
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
Original Application No. 739/2018 

 

 

 
 

Residents of Gram Panchayat Varahiya   Applicant(s) 

 
 

Versus 
State of M.P.                   Respondent(s) 

 
   
 

Date of hearing: 21.02.2019 
 
 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

 HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

                                   HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER  
    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

 
 For Applicant(s):     
  
 For Respondent (s):    

 

ORDER 
 

 
1. The issue for consideration is the dust pollution by stone crusher in 

District Satna, Madhya Pradesh. It is alleged that the stone crushers 

are operating illegally within the distance of 5 to 10 meters from 

National Highway which is against the siting policy. 

 

2. Vide order dated 19.11.2018, a Joint Committee of representatives of 

Central Pollution Control Board (CPCB), State Pollution Control Board 

(SPCB) and the District Magistrate, Satna was directed to furnish a 

report in the matter. SPCB is the nodal agency for coordination. 

 
3. Accordingly, report dated 02.01.2019 has been received to the effect 

that a joint inspection was carried out on 19.12.2018 and five stone 

crushers were found to be in the prohibited distance, as shown in the 

following table: 
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“ Sl. 
No. 

Unit Aerial 
distance 

from NH-7 

First Consent to 
Operate granted 
by MMPCB on 

 

 1. M/s S N S Minerals Ltd, Vill. 
Reusa, (SNS-1) 

50 meters 22.08.2009  

 2. M/s K C Aggregate, Village 
Reusa 

70 meters 16.06.2003  

 3. M/s Subhash Construction. 
Village Reusa 

63 meters 17.10.1998  

 4. M/s Taaran Taran Stone 
Crusher, Vill. Reusa 

75 meters 17.10.2000  

 5. M/s Star Minerals, Village 
Reusa 

21 meters 21.12.2004 ” 

 
 

The prohibited distance is 100 meters from the highway.  

 
4. The status of pollution control measures was also examined. 

Recommendations were made to close the stone crushers, including 

their captive mines in violation of siting criteria. Show cause notices 

have been recommended against 14 stone crushers for not 

implementing pollution control measures which have been set up, 

including their captive mines. The stone crushers to be closed are: 

 

“1.  M/s S N S Minerals Ltd, Vill. Reusa, (SNS-1) 
 2. M/s K C Aggregate, Village Reusa 
 3. M/s Subhash Construction. Village Reusa 
 4. M/s Taaran Taran Stone Crusher, Vill. Reusa 
 5. M/s Star Minerals, Village Reusa” 

 

 

5. The stone crushers to whom notices have been recommended are: 

 

“1.  M/s S N S Minerals Ltd, Vill. Reusa, Satna (SNS-2) 
2. M/s Balaji Minerals & Stone Crusher, Village Reusa 

(SNS-3)  
 3.  M/s S N S Minerals Ltd, Village Reusa, Satna (SNS-4)  
 4. M/s Piyush & Company, Village Reusa, Satna  
 5. M/s Navin Stone Crusher. Village Reusa, Satna  
 6. M/s Neelam Stone Crusher, Village Reusa  
 7. M/s Jai Bajrang Stone Crusher, Tilaura, Satna  
 8. M/s Neha Stone Crusher, Village Bheda   
 9. M/s Vindh Vahani Stone Crusher, Bathida Village  
 10.  M/s Sai Stone Crusher, Bathida Village 
 11. M/s Swami Neelkanth Crusher (1), Bathida Village 
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 12. M/s Swami Neelkanth Crusher (2), Bathida Village 
 13. M/s Mahadev Infra (Modernized stone crusher), Satna 
 14. M/s L&T Crusher, Sirmili Village” 
 

 
6. An action taken report has also been filed stating that closure order 

dated 26.12.2018 has been passed against the five stone crushers 

operating in violation of siting criteria and show cause notices have 

been issued against the stone crushers for not implementing pollution 

control measures. 

 
7. From the above, it is clear that inspite of fact that the stone crushers 

have been found to be operating illegally, no compensation has been 

assessed and recovered for causing damage to the environment by 

illegally activities. As laid down by this Tribunal repeatedly1, the 

Regulatory Authorities are not only required to prohibit illegal polluting 

activities but they are also required to recover compensation for the 

damage caused apart from prosecution or other steps so as to render 

polluting activities to be unprofitable. Failure to do so may call for 

action against the regulatory authorities themselves.  

 

8. In view of above, before we consider any action, we expect the SPCB to 

furnish a further report in the matter within one month by e-mail at 

ngt.filing@gmail.com.  

 
9. The assessment of damages may be made by the same Joint Committee 

and further action may be taken by the SPCB, in exercise of its 

                                                           
1
 Order dated 04.01.2019 in Threat to life arising out of coal mining in south garo hills district v. State of Meghalaya & 
Ors., OA No. 110(THC)/2012, Order dated 11.01.2019 in Aryavrat Foundation Vs. M/s Vapi Green Enviro Ltd. & Ors., 
O.A. No. 95/2018, Order dated 16.01.2019 in Compliance of Municipal Solid Waste Management Rules, 2016, OA 
No. 606/2018, Order dated 24.01.2019 in Mayank Manohar & Paras Singh, Reporter Times of India v. Govt. of NCT 
of Delhi & Ors., OA No. 601/2018. 

Page 36 of 73



 

4 
 

statutory powers, after following due procedure.  The Joint Committee 

will be at liberty to co-opt a mining expert.  

 
10. The Joint Committee may verify whether the polluting activities have 

been now stopped in terms of the recommendations. 

 

List for consideration of the report on 03.05.2019. 
 

     

  
 Adarsh Kumar Goel, CP 

  
 
 

S.P. Wangdi, JM 
   
 

 
K. Ramakrishnan, JM 

 
 

 
                                                                Dr. Nagin Nanda, EM  
 

 
February 21, 2019 

Original Application No. 739/2018 
DV 
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Site Photographs taken on 19.10.2020 

(IN THE MATTER OF ORIGINAL APPLICATION NO. 89 OF 2020, HANUMAN RAM 

VERSUS STATE OF RAJASTHAN & ORS.) 

 

Storage tanks constructed at site for textile washing 

 

Adan (Structure constructed for drying washed textiles) 
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Artificial Pond for discharge of untreated effluent 

 

 

 

Joint committee members with applicant, Hanuman Ram and respondent no. 6,  

Ishwar singh 
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